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&wta pa& b dven to tht Put in order Ln It m y  k 
flld as c p l n t a  romptlaba 

PART W 
Acbr of the Gujarat LegisIature and Ordiuancea promulgated and 

I Regulations made by tbe Governor. 

The fallowiig Act of the Gujarst Legislature. having been assented to by the 
Governor on the 2nd May 1963 is hereby published for general information. 

AKBAR S. SARELA, 
SBcretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. XXV OF 1963. X 
[First published, after having received the assent d the Governor in the 

" Gujur . Government, Gnzette " on the 6th May 19631. I t - -  .*- 
An A@ to amend the Bombay Land Improvement Schemes Act, 1942. 

It ia:wy e m t e d  in the Fourteenth Year of the Republic of India as foItom:- 

. I. $Is A d  may be called lhe ~ o m b k i  Land Improvement SchsmeP (Qujarat tiue. 
. A.mend?n&nt) Act, 1963., c 

2. Ip s~iction 2 of the Bombay Land Improvement Bchemea Aot, 1942 (here- 
inafter "Mared - to as "the principal Act"), in c law (28) afkr the words "to of d o n  4 
be the DiviaiOnal %il Conawation O f f i d '  the words "and indudas any other &vi;m;f 
officer authorid by the State Government to exercbe the powera and perform Is4z. 

IW2' $he of a Divisional Soil &mrvation Officer under thh Aot" &all be 
inserted, : .  

97 
w-E& I (Mono) 

- ? 



Amendment 3. . In ~ection 6 of the principal Ad, in a&-section (J), for the worda 
-tion " O f l i d ,  QWte" the word "village" and'foi the words "twenty-one daya" the of Born XX- 

~1 ef 'lQ42. wordrr "seven days" shall bo aubstitukd. 

amendment 4. In aection 9 of the priu~ipal Act, in the proviso to aub-section (I) ,  for the 
dmeOt'On figurea and worde "33 per cent." whem they occur at two places the figurea and Born. XXY- 
III of 1042. wo& "49 per cent." shall be aubstituted, 

Amendment 5. Xn section 10 of the principal Act, for the morda "Ofl& Qu&&'' the 
of Beotion lo d ''diage" shaq. be, substituted. of Born. XX- 
VIII of 1942. 

Amendment 6, In action 11 of the principal Act, in sub-section (3), for the words "twenty- of aeotion 11 
of Born. one day8" the words "mven days" and for the words "OJkial Gaze&'' the word 
X X V I I ~  of "vihge" ahall be substituted. 
I W .  

Amendment 7. In section 26A of the principal Act, in sub-section ( I ) ,  afhr the words "is 
of mtion 26A 
of of opinion*' the words "that a achome is necessary in the interest of the publi:. 
xxWI1 ef or" &all be inserted. 
lea. 

-- 
PRLWED A T  THE GOVERNMEW CENIRAL PRESS, AHMEDADAD. 
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PART I! 
Acts d tke Gujarnt IRgislature md Ordinances yrorrut!zeted md 

.Zt~ulatiom made by lbe Govercor. 

Tine following Act of 1t7e Gujarat 1,egishture h a v i ~ ~ g  been asscnterl 'to by the 
Gqvernor on the 3 Is! f :]ill i951 is hereby published for gener:11 information. 

- K. M. SATIVAXI, 
Secretary to the Goverament af Gujarat, 

Legal Department. 

GUJARAT ACT NO. 26 OF 1981. 

(First published after having received thc assent of t h e  Gr?vert-!ar it1 thc 
"Glijarat Government Gazette" on the' 6th August, 1981 ). 

An Act further to amend the Bombay Land Improvcinellt Schemes Act, 1941. 

It is hereb enacted in the Thirty-second Year of the Republic of India as 
fullow8 : - 
I. This Act may be d e d  fhc Bombay land Improvement Schemes (Gujarat short 

Amendment) Act, 1981. title. 

Born. 

2, In the Bomby Land Improvement s$hemes Act. 1942 (hereinafter referred h o n d m e n t  
of .motion 2 of to as "the principal Act"), in section 2,- 

IW* of Born. 
xx vIn 
IOU. 
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(1) after clause (1 A), the follorrring clauses shall be inserted, m e l y  :- 

"(1s) "Company" means the Gujarat State Land Developmetn Ccrpora- 
t 

t ia  Ljmihd, and any other company owned or conhued by* the State, the. 
pmpose of whicb is execution or financing or both execution and' financing' 
of the schemes undel this 'Act; 

(JC) ''Company Officer" means any oacer of the Company duly appointed 
by it for all or any of the purposes of this Act;"; 

(2) for clause (ZC), thc following clause shall be substituted, narney:- 

"(20 "Executing Officer" means i n  officer appointed by the Board or the 
Company under sub:sectimi ( I )  of section 11 and shaIl be c,ohstrued according 
as the schemes are exe~uted at the expense of the State Government or the 
Company;"; 

(3) for clause (SA), the following clause sIiall be substituted, namey :-- 

"(5A) "Code" means the Bombay Land Revenue Code, i879;"; . Born. 
V of 

(4) in clause (8). for the words "the rele~ant Land Revenue Act" the words 18794 
"the Code" shall Ix substituted. 

3. In the principal Act, in section 4,- 

(1) in sub-section ( I ) , -  

(i) after the word Y30aTdn the words ''or the Company" shall be inserted; 
< 

{ii) in item (iii), after the words "water supply" the words "incIuding the 
construction or improvement of wells and other underground water resowces 
and exploitation of those resources" dlall be inserted: 

(iii) after item (iii), the following item shall be inserted, namely : - 
TiGa) development of land for bclter utilisation of the irrigation ptenliaf 

to be spxified in the scheme;"; 

(2) in sab-section (2), for the words "issued by the Board, the Board", the 
words "issued by the Board or the Company, the Board or the Compatiy" shall 
be substituted. 

4. In the principal Act, in section 5,- 

(1) fai subsection ( I ) ,  the following subsection shall be substimted, namely : .. 
'yl) Tbc draft scheme prepred under section 4 shall be submittad by. tha 

a m t a d  by the Board or the oflcer appointed by the company'to 
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the Board or, as the case may be, to ,the Cornpaay* and the Board pr, as the 
cast may bF, the Company shall e i h r  approve the scheme with or without 
m&cations or rejecthit and where the Board approves the scheme it sball 
appoint an hqu* Officer."; 

(2) in sub-section (2), after the v h d s  "the Board" the words "or the 
Company" shall lx inserted; 

(3) id sub-section (3),- 

(i) after tbe words 'The Board" the words "or the Company" s h d  be , 

inserted; 

(ii) after the words "Inquiry Officer" the words "or as the case may be, the 
hmpany mcer" shall be inserted. 

5. In tbe principal Act, in sect io~ 6,- Arnendntost 
of sootion 6 (1) in sub-section (I),- of s om. 
XXVIII of ( 1  after the ,wmds "Inquiry Officer", the words "or the Company Officerm 1942. 

shall be inserted; 

(ii) after the words "the Board" the words "or, as the case may be, to the 
Company" shall b~ inserted; 

(2) in sub-section (2J.- 

(i) after the words "Inquiry Officer", thC wards "or, the Company Officer" 
shall be inserted; 

I 

(ii) after the words, "the Board" the words "or the Company" shaU be ' 

inserted. 

6, In the principal Act, in section 9, in sub-section (I),-- 
Amendmpn t 

(1) for the words "which the Board may require the Inquiry Officer to submit of &lotion 9 = of Ron~.  
the Board" the words "which the Board or the Company may require the Inquiry XXVIII of 

Offiar or Company OEcer to submit to, the Board or, as the wse may be, the 19PZ' 
ampany" shall be substituted; 

(2) in the proviso, after the words "the 3oard" ihe words "or, as tho cme 
may be, the Company" shall bc inserted. # 

7. 1 the priocipl Act, in section 10A, for the portion beginning with !he i\lunodmont 

words "For the purpose of" and ending with the words "the Board mav d e w  the of motion 

foU.owing shall be substituted, namely :- l o ~  of ~ o m .  
XXVIIl of  

"or the purpose of carrying out the objects of a scheme wzch has come 1942' 

into force under section 1& 
(a) the State Government, or 

tbc B m  or the Company, in consultation with the State Government, 

may make.''* 

8. In the principal Act, in section 11,- 
Amsndmen t 

( I )  in sub-section ( I ) ,  after the words "the Board" the words "or, [he ease $;;fi~,~- may be, the Company" shall be inserted; VIIrof~lw 
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(2) in subsection (2). after the words "the Government" the words "or, as 
tho case may be, the Cohpany" shall ba inserted; 

(3) in sub-section (31, after the words "the Govermat" the words "or, as 
&e case may be, the Company" shall be inserted; 

(4) %in subsection (G), for &he words "the Board or @e State Goveq.ment" 
the words "the Ihard, the Sub Government o: the Company" shaLl be substi- 
1uLd 

Amondmont 9, IO the principal Act: in section 12,- 
of motion 12 
of  am. (1) in sub-section (I) , -  
XXVIlf of 
1942. (i) for the words "as the' State Government" the words "as the State 

Government or tbe Company" shall be substituted; 

(ii) for the words "to the State Gov~rmna,t" h e ,  wordr "to the Siafo 
Government or the Company" shall bz substi tuisd; 

(iii) after the psoviso, the following further proviso shall be inserted 
namely : - - 

"Provided further tbat where the work is carried out at the expense of 
the Company p d  the State Government excuses payment of the contribu- 
tion, the State Governme~t sw pay to thz ComyMny an amount equal to 
ti~c amout  oT the contribution so excuscd."; 

(2) in sub-section (2). after the words "State Goveriir~~ent" the words "or, as 
 he case may bc, the Company" sl~all,bc inscrkd. 

Amondrnent 10. In principal Act, in section 13A, in sub-secticil (.?), in clause (a), jn . 
of motiol~ ~ ~ h 1 ~ m e  (iii), after the words "interim statement" the words "including the rate 
131 of Born 

IIT ol 'of interest and the amount to be r e c o ~ e r d  at such rate and any matter incidental 
1942. thereto" shall be inserted. 

11. In the principal Act, in section 14.- 
d n i b ~ ~ d m e t t t  
of motion 14 (1) after the words "Divisional Soil Conservation Oficer," whermr they 
of Born. 
xr;vrIl of the words "or t h e  Company Officer" shall IE inserted; 
1942. 

(2) in (4), after the words "State G o v e ~ ~ ~ ~ ~ c n t "  the words "or 
& ampany" shall be inserted; 

An~o~lrl~ncnt 
12. In the principal Act, in section 15, for the words "provided h~ the releyant 

o f  motion xaLand Revenue Act" the words "provided in the Code" shall IE substihtd+ 
of Horn. 
XXVm of 
1942. 

13. the principal Act, after section 15, the following new sections shall 
hsert ion of ",, saotjons inserted, namely :- 
16A IbB, 
nnd 16C In 
Iw xsw of 
1 O C h  
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h- --' w 

"1SA ?he &w&i or ins-t thereof d& tr& gJ opncl ia respect of b o ~ ~ t d r  
kad payable vndtr $&ion 11, 12 or 14 to tho Company shall, subjset-to the 2 t " f ~ y  

,i- prior payment of land revenue (i£ any) due to the State G o v w e n t  thereon, and ohsrge on 
I Alld of l o  of subject @ the provisiom of &on 7 4 the Gujarat Agricularill Credit (Provision &halhrr. 

10791 01 Facilities) Act, 1979 bc a fist charge. upon tbat laad to which every other 
m t e d  in mpt of that shall be postponed, and such amount or 

instahat may bo rwvered ao00nhg to the provisions of section 15B. 

158 m e  any amount or my imtalmmt thereof payable m mo uqmy ~ c o r n r y  
b y o r ~ t h i s A k t ~ n o t p a i d o h t h c d a b w h e n i t b o c o m e s d u e -  money due 

to oornpany 
aa arkware 

(a) and the cIaim is not disputed, the Company Oftices may send to tbe of l ~ l l d  
C;oktor a h t e  under his hand indicating therein the sum which is due PBvmIIe. 

to the Company ox is chimed by the Company, as the case 'may be, and 
he up^, the Co11ccWz shall recover the s u m  due or claimed as arrestr of Iand 
revenue; 

(b) and tfie cIaim is disputed, it Shall be referred to an officer authorid 
ia this bGhalf by tba Bate thvmrm3tt fa the pupsz; and such officer shan 
after makiag such inquiry a he decmE fit. and after giving to the gerson by 
whom tbe amount is alleged to be payable m, opporttlllity of king heard, 
decide the question; and the decision of such Wcer shall 'be final; and the~e- 
u p  the amount, if any, dtttrmintd to b due to the oornpany may be reco- 
v d  in ths manner proPided undeE c I a W )  as it tho claim is not disputed. 

1% (1) Notwithstanding ahytbhg con- in this Act. where any work lyhm 
rmda any scheme is to be carried out or is completed by the Company, by i s  given 

w of the funds bonowed by it from any scheduled bauk and in consequence ~ ~ ~ ~ " ' ' '  
a ia upon my h d  in favour of the Campany under tfandrdf 

s d o n  15A all tho rights tnd liabdities of the Company far refwery of cost ze:a:; 
(including intemt) of the said work or of any part therd, with the priority tho b n k  

for almedy- therefor under section 15-A, W stand transfened to and vest in the scheduled ,,,,, .f 

b d -  ita duas from owners 
of lend 

(a) upon tb WPJE an interim or k a l  statement under bmfibdm 
section 13A and notifying the S W N  to the scheduled bank from which the 
funds are bwrowed by the Company; or 

(b) u p  such auld bank notifying to the Company its acceptan= of 
all owners or any of the owners named in the statement as its debtors, instead 
of being dabtors of thc Company: 

P m k M  that, where tha schedukd bank d m  not amept a the owners 
but accepts only some of the owners, named in tbe statement as its debtors, 
then the rights and liabilities of the Company, with the priority therefor. in 

' 

I 
rap& of h d s  ofT only t h ~  omera Who h p k d  as its debtors 
by the scheduled hank shall stand transfed to and vest in the scheduld 
balk i 
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(2) Ou such transfer.' the Cbnlpany shall i~f01tu the owners conoerned d 
the same, and theii the amount shown ln h e  inter~m or Iirlal ststenlent, . 
es the case may k, as recoverable a p m t  each owuer, who is accept& as 
its debtor oy url: bcheduleci b a d ,  shail be 6a1d by the respective owner to ,the 
scheduld bank on due data in such instalmeents, and with iuterest at such 
rate, as may be specified in the statement. 

(3) wherc the righls and liabilities ol Ihc Company, inrespect of any owners 
are tramsferred to and vest 'in a scheduled bank, the bank shall give, an intima- 
tion to the talati, or such i ~ v c n u e  oi€icei. as may bc designated by the State 
Government in this k h a l f ,  of the particulars ok the lands and the names of 
buch owners and of the charges or mortgage created thereon iu its favour. .The 
talari or daignatd oiiicer shall show in, the record of -rights or, where there 
is no record of lights, in the, yrescrikd village record and in the- village 
amunts thc riamc of the bank as the mortgagee of thi lands and' make a note 
of o k  ~~s of the charge created or mortgage given. The bank shall 
likewise give an inrirzlati~n lo the talnli or designated officer as soon as the 

-whole h o u a t  due froiu any owncr ceases to k outsiaoding, and thereupon 
tb iulafi or the designated officer shall rnakc a suitable ntl~c in the record of 
rights- or Ihc villagc record and .accounts about rcIcase of the land from the 
charges or mortgage, as the case may be. 

(4) The provisions of sections 15A aud 15B shall apply rtstdratis inutandis 
to any amount or illstaln~enl thcrcol payable by any owner of land to ally 
scheduled b a d  under Ihis seclion, as I refererices it1 those sections to the 
Company and the Company Oficer were references to the scheduled bank and 
sk bank officer, respctivcly, 

Explanation.-For the purposes of this section "scheduled' bank" means a rr of 

bn~k included in the Second Schcduk to the Resclre Bank of India Act, I934 l g M .  

and "bank officer", in relation to such bank rncnns any oficer bf such bank duly 
appointed by it for thc purposes of this Act.". 

a m e n  14. In tbc principal Act, in scction 16, for the words "the Collector or the 
Divisional Soil Coflscmatiou Officcr" the words "the Collector, Divisional 

16 of Rom. 
XXVITI of Soil Conservation Officer or the Company" shall be substituled. 
1942. 

amendment 15. In the principal Act, in section 17, for t11c words "the relevant Land 
m@tion Relenue Act" occurring at two plaw, the words "tlio Code" shall be substitutd. 17 of Born. 

XXVIIL of 
194% 
bnbnt 16. 1" the principal Act, in section 22, after the words "by the Board" the 
of motion wards "the Company" shall be inserted. 
28 of Born. 
xxvm or 
1 w. 

17. Jn the principal Act. in scction 25,- 
of motion 
26 of bm. - (1) in sub-section ( I ) ,  in clause (i), for the words " the State Government xXVmof or my mt", the words "thc State Government, the Company or any trust" rvPo* 

S M I  be ~substitutad; 
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(3 in a i l b e d o n  (9, after the words g'Divisional Soil Conszrvation Officer" 
the words "or the Cdmpany Officer" shall be inserted. 

18. In the principal Act, in.swtion 25A,- 

( 1 )  in subsection (1)- 

(a) after the words "may direct the Collector" the words "or tfic Company" 
shall be inserted; 

(b) after the words "the Board" the words "or, as the case may be. the 
Company" shall be inserted; 

(2) in subsection (21, after the words "the Board" occurrjng at three places, 
the words "or, as the case may be, the Company" shall bc inserted; 

(3) in sub-section 13% 

(a)' after the words "to the Boa@" i he  words "or, as the case may be, the 
Company" sball be inserted; 

(b) aftcr the words "by t l ~ e  Board" the words "or the Company" shall be 
immed; ', .la:. 

. :>, . 

(4) in sub-section (4), after the words "Divisional Soil Conservation Officer" 
the words "or, as the case may be, thc Company Oficer" shall be inserted. 

- . - *  - .  ; .'yp -4; 

19. In the principal Act, in section 253, after the words "the Board" the ~ i > r d ~ b ~ d ~ ~ ~ t  
"or, as the casc may be, the Cornpan<' %hall be inserted. o f  motion 

25B of Born. 
XXvMof 
IS&, 

20. In the principal Act, after section 26A, the following section shall ti= b r t i o n  of ' 

inserted, namely: - new motion 
26B in bm. 
xxvmof  

"26B. The State Government may, by order in writing. give to the Board or Power of  

the Company such directions as in its opinion ore necessary or expedient for ~~~* 
carrying out the purposes of (this Act and the Board, or as the case may be, the aimationa , 

Company shall cornply with such directions.". to Board or 
Cbmpanr. 

P R I W  AT THE GOVERNMENT C E W L  PRESS, OANDHINAGAR, 
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